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In the Central Administrative Tribunal <j:z>
Principal Jench, Naw Delhi
Reqgn, No,NA- ©9/92 In Dat et 16,12, 1562
CA-3077/91
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Shri ChandeM Prakash ces.s Patitionar

Uarsus
Union of India & Anr, eeeo laspondants

For tha Petit icner eess Shri S.K, Gunta, Counsel

For the Respondents esss Shri P,H, Ramchandani,
5r, Counsel,

CCRAM: Hon'ble Mr, P,K, Kartha, Vicee=Chairman (Judl,)
Hon'ble Mr, P,H, Ramchandani, Administrative Memb er,

1« To be referred to the Reporters or not? Ab

(Judgement by Hon'ble Mr. P.K, Kartha, V,C,)

The presgnt i+ A, has been filed by the original
applicant in GA=-3077/91 uhich was dispaosed of by judge-
ment dated 14,2,1992, The original aoplicant, who had
worked as a ctasual labourer in the office of the
respondant s, was aggrieved due to the disengagament of
his servicas on the ground of geperal unsuitability,
Aftar going through the records of the case and hearing
ths 1earﬁad counsgl for hoth the nparties, the Trihunal
found no merit in the application and the same uas
dismissed,
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. On caraful consiieration, ve see no error of law

apparent on the face of the julgament, The petitioner
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has also not brought out any frash “acts warrant ing a
revisu of the judgement, Thme case law relied upon hy

him at the time of hearing of the Case, hasg heen
diecussed in tha juigement, It may be that the applicant
is aggrieved by the decision of the Tribunal, in which
avent, the proper course for him is to prefar an appeal
anainst the judgement in the Supreme Court and not to
reagitate the natter by filing a review petition, Tha

review application is, accordingly, dismissed,
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(B.N. Dhoundiyal) /¢li&({S1~ (P.Ke Kartha)
Administrative Mamber Yice-Chairman(Judl, )




